$657 Demand for
Excess Grant (Delhi)
{Shri Datar)
points were under consideration, and
a0 far as the location of either the
varioys offices of other departments or
the offices of the District Court or Civil
Court was concerned it was found that
something had to be done with a view
to meet the general desire in this res-
pect keeping in view the space avail-
able. For that purpose, at our instance
a commttee has been appointed to go
into the whole question That com-
mittee's report has not yet been receiv-
ed. After 1t 18 received the matter
will receive full consideration even
so far as the District Court is con-
cerned

‘Then, X would not e proper at
this stage to deal with the question as
to whether some districts of the Pun-
Jab State should be brought under the
Junisdiction of the Circuit Bench at
Delhi1 This 1s a very larger question,
and that question wiil have to be con-
sidered adequately from all points of
view The views of the Government
of Punjab and the views of the Punjab
Fugh Court will also have to be taken
tnto account The re, all thatlcan
say 18 that 1t 18 a very large guestion
ort which 1t would not be proper for
me at this stage to commit the Gov-
ernme> o1 India So far asg this
excess grant 1s concerned, I presume
that hon Members generally agree
with 1t

Mr. Deputy-Speaker: The question
18

“That a sum of Rs 1,21,921 be
granted to the President to make
good an excesg on the grant sanc-
tioned for the former Part C
State of Dellu in respect of
Demand No 10-—Admnistration of
Justice for the year ended the
31st day of March, 1957"

The motwn was adopted.

———
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pEMANDS FOR EXCESS GRANTS
(HIMACHAL PRADESH)*

Mr. Deputy-Speaker: The next
item 18 Demands for Excess Crants
(Himachal Pradesh)

CAPITAL OUTLAY ON THE IMPROVEMENY
Pusure Heaume

Mr. Deputy-Spesker: Motion mov-

“That a sum of Ra 50,148 be
granted to the President to make
good an excess on the grant sanc-
tioned for the former Part C
State of Himacha) Pradesh in res-
pect of ‘Capital Outiay on the
Improvement of Public Health’®
for the year ended the 3lst day
of March. 1957

pemand No 36—Caritar. OuTLAY ON
ELECTRICITY SCHEMES

Mr. Deputy-Speaker. Motion mov-
ed

‘That a sum of Rs 1,85,018 be
granted to the President to make
good an excess on the grant sanc-
tioned for the former part C State
of Himachal Pradesh in respect of
‘Capital Outlay on Electnicity
Schemes’ for the year ended the
31st day of March, 1957"

pEMAnD No 33—PAvment or Com-
MUTED VALUE OF PENSIONS

Mr Deputy-Speaker: Motion mov-
el

“That & sum of Rs 5990 be
granted to the President to make
good an excess on the grant sanc-
tioned for the former Part C State
of Himachal Pradesh in respect of
‘Payment of Commuted Value of
Pensions’ for the year ended the
31st day of March, 1957”

The Miaister of State in the Minktry
of Home Afairs (Shri Datar): 8o far

T ""Moved with the recommendation of ihe Premdent,

R ——— ————
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a9 these Demands are concerned, may
1 again pont out here, as I did in
respect of the Demands for Delhi, that
all these excess amounts which are
required were fully scrutinised by the
Public Accounts ittee and they
have recommended in paragraph 5 of
their Twelfth Report that it should be
properly regularised by Parliament.

In one case what had happened
was—it relates to the period 1st Aprii
1958 10 31st October 1956—a small
amount had been included in the
budget for expenditure on works in
progress pertaimning to the water sup-
ply scheme It was found that a larger
amount was requred A larger
amount was actually spent during this
period, but a supplementary grant to
cover the additional expenditure
could not be obtained, and that is the
reason why 1t has been included in
the first Demand here

So far as the second Demand 1s con-
cerned, that was for the purpose of
the electricity schemes of the erst-
while Government of Himachal Pra-
desh There also some amount had
been fixed for the purchase of stores,
but actually a larger number of arti.
cles had to be purchased, and 1t was
found possible to have some savings
in other departments out of which part
of this amount could be spent. That
wag done leaving an amount of
Rs 185,018 For that purpose
this additional grant was made
i practice. There 15 a parti-
cu'ar practice according to which it
could have been debited formerly
But that was not done, and therefore
the Public Accounts Committee that
have scrutinised thiz amount fully
und, 1 may add, have been satisfied
with the manner in which thus amount
has been spent, have agreed that this
should be properly regularised

The third item is also a small item
m respect of pension to a particular
officer, Rs. 3,000 had already been
budgeted. But the actual amount was
larger; it was Rs. 8,990, and the excess
wag Ra. 5,080. This amount had to be
paud because of the pensionary liabi-
uty that the Government owed to this

(Himachal Pradesh)

retired officer. This item also has
been scrutinised by the Public
Accounts Commuittee and they have
recommended 1its regularisation by
Parhament.
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Shri Datar: From water supply and
engineering works my hon. friend has
gone to Health, So far ag the question
of Health is concerned(l am afraid the
hon. Member has rather overdrawn
the picture. It is true that in certam
parts of Himachal Pradesh there are
certain difficulties and Health may
not be completely satisfactory. The
administration of Himachal Pradesh
have been fully attentive to this aspect
of the question, and I assure the hon.
Member that whatever is necessary for
the health of the Himachal people will
surely be done by the Himachal
Administration under the direction of
the Government of India,

Mr, Deputy-Speaker: The question
T

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the

President to make good the
amounta spent by the former Part
C State of Himechal Pradesh
during the year ended the 3ist
day of March, 1957, in respect of
the following demands entered in
the second column thereof:

Capital Outlay on the

Improvement of Public
Health.
Capital Outlay on
Electricity Schemes (Demand No.
26).

Payment of Commut-
ed value of Pensiong (Demand No.
”>u_

The motwn was adopted.

14.39 hrs,
ARMS BILL

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir,
1 beg to move:

“That the Bill to consolidate
and amend the law relating to
arms and ammunition, as report-
ed by the Joint Committee, be
taken into consideration.”

Sir, when this Bill was first referred
to the Joint Committee we had a fair-
ly exhaustive discussion in this House
and in the other House. A number
of suggestions were thrown out by
hon Members and 1 promised that all
of them would be fully considered by
the Joint Committee, It is our good
fortune that the whole subject was
considered by the Joint Committee at
a number of meetings and they have
made certain improvements which it
will be my duty to piace before this
hon. House.

Before I deal with the actus! amend-
ments introduced or the improvements
made by the Joint Commitiee, may 1
point out here, without repesting lhe
whole thing, that this Bill was brought
forward by the Government in fur-





